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None appe3rS for the Applicant 
- 

nor anyoody 	for the ReSpOfldEtS.Ifl this ro 
is 

case 	the limited prayer/for a direction 

to 	the 	esondeflts,RegiOflal Provident • 

und commissioner to 	consider the 

representation of the apticant and grant 

necessary 	relief. on 4. 7.l95 when this 
. 	j 

case was taken 	up, 	the follOwincj orders 
o 

were passed; 

*Heard 3hti 	J.N.Jethi,Leamed 
counsel 	for 	h€ A tj 1i:ant. 

It is Seefl 	ctat the H 
petitlofler 	has sumitted a 
representacion to the Regional 
provident 	nd Cornirissioner 
(Rcspcfldeflt 	2) 	on 	7.3.1994. 
According to 	he ipplicant,no 
reply has been received. 

It is hery directed that 
a 	suitaole 	reply by 	way of 
speaking order be issued to the 
applicant and the representation 
be disposed of within 30 days 
from the date 	of receipt of 
these orders by the Respondent 
N,2. 

01 
Sd a copy 	of the order 

along with the 	copy of the 
appiati0fi to Res.2 and a copy 
of the ocder oe made avai1a1e 
to the petitioner'S ccunsel. 

hr± ASjOk Misra,sr.Standin 
(ei 1 tral)was also heard in 

the matter • 
e 	Z) 

In  view of tbe order dt4. 7.19P5, - 

as 	quoted aaove,this OA has really 	stood c 

d1OSed of. RecJiSt 	to 	record ciis case C, 	ell  

t' 	T:he disposed of recist bt- 	c_1 	-kd 
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